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(Oral Orders per Hon'ble Shri H.Rajendra Prasad,
Mamber (A) )e

The applicant in this Contemfit Petition is aggrieved

by % order Ne.22011/1/95-CGHS/PF/TRR/GZ dt,1-5-96 iasused

by the Additionsl Director, CGHS, Hydersbad, uheraby he

advised to join duty at Central Government Health Schems3

Dispenssry, Malakpet, until his repressntation, submitted

earlier to the Director Gemeral, Health Services, Gover
of India, in pursuance of the directions contained in o

dated 9-4-96 passed by this Tribunal, in OA 445/96, was.

T e gy,
VY I, AR 7y

of by“t;;Aconcarnad/authurity. The Tribunal had passed

was

nment
rder
4isposad

the said

order permitting the applicant to submit his rapregantation te

the bif&cl@r-general,HeaitkService.s fer redention ot
(tho Headguerters Hospital at Begumpet, within & period

from the date of delivery of tha judgement referred te.

of 15 days

The

same wes required te be disposed of by the Dirscter Geferal

-uithin 30 da&s from the date of its receipt, Purauant

to this

direction, the applicant duly submitted a representatiun on

17-4=96 which wes finally disposed of by the Director General of

Health Services on 16=5-96, by asking the Additionsl Director

to consider posting of Dr,.Vijay Kumar in Begumplﬁ Dispansery/

Poly Clinic "to avoid legal complications.” A complia

ce

report was alse askad to be sant by 20-5-96, Be that as it

may, the applicant was aleo promoted to the next higher grade

on 20=5-96 and given an epprepriate pesting.
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24 The short pgint erising for consideration in this
patition is as to whether or mot it ues correct en the pert

of the Additional Oirecter to have issued an erder duripng

the péndancy of the reprasentation, directing the patitinn;r
to jain the Dispensary at Malakpet. On the face of it),
thers is nathing impermissibles in that, since the Tribunal

had not in ary way curtailad or restricted the powers Tf the
Additional Directer which %m includs the power to post|the
applicant in any of the availsble vacancies in the city. More
over, since the applicant uwas stated to be on leavs, the

Additional Director General seems merely to have been advised

the applicent to join duty en expiry of his leave at Malakpet.

' This would give the impression that instead of the appilicant

having to remain on laéve Por en indefinite period, he| was
given & choice to take up duties in one of the existing
vacancies, until his representation toDirector Gensral wvas
disposed of by the latter. The order dt.i-SbBE also makesit
amply dear that this was intended to be a pursly tempgrary
assignment until the Diractor General of Health Services
disposed-of his representation, as diractad by this Tribunal,
To that sxtant:iia to be held that ns contempt was ée?mittad
by the alleged contemnor in as much as no gpecific order eof

the Tribunal has been violated by him, Having said this, we

are also constrained te add that, in all propriety anb

prudence, the Additional Director could have well waitediirfzin

until after the representation was disposed of by the Director

e

General, before erdering any posting by way of an interim

arrangement,
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has since got his merited promotion into a proper grade in

his turn, and es the allaged contempt is no more than

- 4 -

On balance, it is seen that in as much as the ofificer

iy

trifling metter of the past, and as ue have held that

contampt has actﬁally been committed by the alleged contemner,

the petition itself is disposed of @

(H.RAJENDRA DHASAD)

—-—————.———"‘ : \?@\TJ* A

avl/

Member

Dsted: 12tn_August, 1996,

Dictated in Open Court.
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